The Uttar Pradesh State Legislature Proceedings (Protection of Publication)

Act, 1974
Act 32 of 1974

Keyword(s):
Newspaper, Legislative Reporting

Amendment appended: 9 of 1976

DISCLAIMER: This document is being furnished to you for your information by PRS
Legislative Research (PRS). The contents of this document have been obtained from sources
PRS believes to be reliable. These contents have not been independently verified, and PRS
makes no representation or warranty as to the accuracy, completeness or correctness. In
some cases the Principal Act and/or Amendment Act may not be available. Principal Acts
may or may not include subsequent amendments. For authoritative text, please contact the
relevant state department concerned or refer to the latest government publication or the
gazette notification. Any person using this material should take their own professional and
legal advice before acting on any information contained in this document. PRS or any persons
connected with it do not accept any liability arising from the use of this document. PRS or any
persons connected with it shall not be in any way responsible for any loss, damage, or distress
to any person on account of any action taken or not taken on the basis of this document.




\Lgs8L

LA

THE. UTTAR PRADESH STATE LEGISLATURE PROCEEDINGS
(PROTECTION OF PUBLICATION) ACT, 1974

(U. P. Act No. 32 oF 1974)

[Authoritative English Text of the Uttar Pradesh Rajya V idhan Mandal Ki
Karyawahiyan {Prakashan Ka Sanrakshan) Adhiniyam, 1974.1

AN )
AGT ' .

to protect the publication of reports of proceedings of the Uttar Pradesh
State Legislature

It 15 HEREBY enacted in the Twenty-fifth Year of the Republic of India as
follows :— : ‘

1. (1) This Act may be called the Uttar Pradesh “State Legislature
Proceedings (Protection of Publication) Act, 1974. :

21t extends to the whole of Uttar Pradesh.

2. Tn this Act, “newspaper” means any printed periodical work contain-
‘ing public news or comments on public news.

3. (1) Save as otherwise provided in sub-section (2), no person shall
be liable to any proceedings, civil ‘or criminal, in any court in respect of the
publication in a newspaper or in respect of the supply by a news agency for
publication in a newspaper of a substantially true report of -any proceedings
of either House of the Uttar Pradesh State Legislature, unless the publication
is proved to have been made with malice.

) 2 Nothing in sub-section (1) shall be cohstrued as protecting the pub-
lication of any matter, the publication of which is not for the public good.

4. This Act shall apply in relation to reports or matters broadcast by
means of wireless telegraphy as part of any programme: or service provided
by means of 2 broadcasting station as it applies in relation to reports of matters
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5. This Act shall also apply in relation to any proceeding pending in Application to-
any civil or criminal conrt on the date of commencement of this Act. P;“d“‘ﬂ Proceed-
) ing,
{*For statement of Objects and Reasons, please see Uttar Prad i
dater o STa), . ., D esh Gazette (Extraordinary)
(Passed in Hindi by the Utts pradesh Legislative Assembly on June 20, 197
Uttar Pradesh Legislative Council on July 5, 1974.) y on June 20, 1974 and by the
. '(Received.the Assent of the President on October 28, 1974 under Article 201 of the -
g:)unl%% ‘31” India and was published in the Uttar Pradesh Gazette Extraordinary, de?tedhogtz%gr
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THE UTTAR PRADESH STATE LEGISLATURE  PROCEEDINGS
(PROTECTION OF PUBLICATION) (REPEAL) ACT, 1976
' (U. P. Act No. 9 of 1976)
(* Authoritative English Text of the Uttar Pradesh Rajya Vidhan Mandal Ki
Karyawahiyan (Prakashan Ka Sanrakshan) (Nirsan) Adhiniyam 1976}
AN
ACT
to repeal the Uttar Pradesh State Legislature Proceedings (Protection of
Publication) Act, 1974
IT1S HEREBY enacted in the Twenty-seventh Year of the Republic of India -
as follows :

Short titte 1. This Act may be called the Uttar Pradesh State Legislature Proceedings
(Protection of Publication) {Repeal) Act, 1976.

Repeal of U- B, 2. The Uttar Pradesh State Legislature Proceedin i
. . ] gs (Protection of Pub-
 Actpo.320F 1974 ) iom) Act, 1974 s hereby repealed : "

Provided that such repeal shall not affect any proceedings civil or criminal
(whether pending immediately before the commencement of this Act or instituted
or taken after such commencement) in respect of— '

(a) any pablication referrad to in sub-section (1) of section 3 of the
said Act, made before such commencement; or

(b) any report or matter broadcast, before the commencement by the
meansreferred to in section 4 of the said Act, and accordingly any such
proceeding shall be disposed of as if the said Act had continued in forc ¢
and this Act had not been enacted.

' %(For Statement of Objects and Reés-;;s‘ please see Uttar Pradesh Gazett ;
dated April 31, 1976). ette (Extraordinray).

(Passed in Hindi by the Uttar Pradesh Legislative Assembly on April 1,
the Uttar Pradesh Legislative Council on April 6, 1976). : 1976 and by

* (Recsived the a ssent of the Governor on April 16, 1976 under Article 200 of the .
1 tutiqf l%f 119‘21%; and ,was published in the Uttar Pradesh Gazette Ex:mo,dma,y,cggfé’é
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